Central Administrative Tribunal
Principal Bench

OA No.433/2014
New Delhi, this the 07t day of October, 2015

Hon’ble Mr. Justice Syed Rafat Alam, Chairman
Hon’ble Mr. P. K. Basu, Member (A)

Sh. Dilip Kumar Pinjani

S/o Shri Moti Ram Pinjani

Assistant Engineer (Civil)

Working in the office of Executive Engineer,

Jaipur Central Division-I,

First Floor, Block-A,

Sector-10, Vidyadhar Nagar,

Jaipur 302023. .... Applicant.

Presently residing at
A-83, Vaishali Nagar,
Jaipur 302 021.

(None is present for the applicant)
Versus

1. Union of India through
Ministry of Urban Development,
Government of India,

Nirman Bhawan,
New Delhi.

2. Secretary
Ministry of Personnel, Public Grievances & Pensions
(Dept of Personnel & Training)
Government of India,
North Block,
New Delhi.

3. Director General
CPWD,
Government of India,
Nirman Bhawan,
New Delhi. .... Respondents.

(By Advocate : Shri Satish Kumar)

:ORDER (ORAL) :

Justice Syed Rafat Alam, Chairman :

No one is present on behalf of the applicant though name of Shri
Puneet Gupta, learned counsel is shown in the cause list. However, Shri

Satish Kumar, learned counsel for the respondents is present. He



submitted that yesterday also, none appeared on behalf of the
applicant. He further informs that the applicant has perhaps lost
interest in prosecuting the matter as he has been granted the benefit of
3rd MACP vide order dated 25.03.2014, which is his main relief sought
in the Application, and as such the OA may be dismissed as having
become infructuous. He produced a copy of the order of Director
General, Central Public Works Department, dated 25.03.2015 and
submitted that the applicant's name is shown at Sl. No.58 of Annexure

A-1. Copy of this order be kept on record.

2. In view of the above, and also in view of the fact that the applicant
has been given relief by the department, no further order is required to

be passed in this OA. It is accordingly dismissed as having become

infructuous.
(P. K. Basu) (Syed Rafat Alam)
Member (A) Chairman
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